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Report on Air India Boeing Accident in 
198Z 

2748. PROF. RAMKRISHNA MORE: 
Will the Minister of TRANSPORT be plea-
sed to state: 

(a) whether the recommendations made 
by Justice P .B. Sawant who enquir~d in to 
the Air India Boeing accident at Santa Cruz 
Airport on 22nd June, 1982 still renlain 
unimplemented ; 

(b) if so, the salient features of the 
recommendations made by Justice Sawant 
and the reasons for the non-implemn tation; 
ana 

(c) steps contemplated by Government 
for the impl ementat ion of those recommen-
dations '1 

THE MlNISTER OF STATE IN THE 
DEPART~1ENT OF CIVIL AVIATION 
SHRI JAGDISH TYTLER) : (a) to (c) The 
Court headed by Justice P.B. Sawant had 
made 65 wide ranging recommendations 
covering the activities of Directorate Gene-
raj of Civil AviationfAir India/Interna-
tional Airport Authority of India and 
actions of the pilots concerned. Whereas 
95 recommendations have been accepted by 
the Government, only 41 ha"e be-en imple-
mented so far. The remaining 18 recom-
mendations require long time implementa-
tion and involve co-ordination between 
various agencies. Action on the imp'emen-
tat:on of those recommendations is in hand 
and is being moni tared by a Standins 
Committee headed by Director General of 
Civil A viatioa. 

2. All the recommendation are avail-
able in the report of the Court of Inquiry 
by Hon'ble Justice P.B. Sawant, Judge High 
Court of Bombay, copy of which bas 
already been pIeced in the Parliament 
Library vide Index No. 629.13255 R. 

Electrification of Railwa, Stations in 
Kamataka 

2749. SHIll NARASINGRAO SURYA· 
WANSHI: Will tbe Ministor of TRANS-
fORT be ploaaccl to Mate: 

(a) whether the Railway Station·lai· 
gaoD, Taluk-BhaJki, District-Bidar, State 
Karnataka, is without electrification, and 

(b) if so, the measures taken by 
Government in this regard so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) There is no 
RaiJway Station named Jaigaon Taluk-
BhaJki, District-Bidar, State Karnataka. 

(b) Does not arise: 

Au!onomous Body for Nehru Yuvak Ken-
dras 

2750. KUMARI MAMATA BANER-
JEE: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether it is a fact that an autono-
mous body has been formed for Nehru 
Yuvak Kendras under this Ministry; 

(b) if so, whether the directly recruited 
Youth Coordinator s of the sa id Nehru 
Yuvak Kendras would be absorbed in the 
newly formed body ; 

(c) steps taken by the lvl in istry to regu-
larize the appointment of the Youth 
Co-ordinators recruit ed directly since 1972; 
and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WEL-
FARE (SHRIMATI MARGARET ALVA): 
(a) No, Sir. However, a decision bas been 
taken to form such a body. 

(b) This is a matt:r expc.cted to be con-
sidered by the autonomous body to be 
formed. 

(c) & (d) The advice of the Union Pub-
lic Service Commission has be en obtained 
with a view to making such Youth Coordi. 
nators e1iaible for relularisation throop an 
amcudmcDt of th. re,cuitmeDt rul.. for 
tbt poll. 




